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ACT No. 37 OF 1955 1 
i 
! 

[IS October, 19551 7 

A.n Act fu&her to amend the Negotiable Instruments Act, 1881. 
I 

B'E it enacted by Parliament in the Sixth Year of the Republic 
of -India as follows:-,; 

Shon title 1. (1) This Act may be called the Negotiable Instruments 
and com- 
mencement. (Amendment) Act, 1955. , 

(2) It  shall gome into force on such date1 as the Central Govern- 
ment may, by notification in the Official Gazette, appoint. 

Amendment 2. In section 3 of the Negotiable Instrument3 Act, 1881 (herein- XXVI of 
O* section3. after referred to as the principal Act), for the definition of the 

1881. 

word "banker", the following definition shall be substituted, 
namely:- 

" 'bapke~' i ~ ~ l u d e s  any person. acting. as. a :  banker and apy 
post office savings- benk?': . . 

Amendment 3. In section 25 of the principal Act, in the- Explanation, the words 
of ' 5 .  "New Year's day, Christmas day: if either of such days falls on a 

' Sunday, the next following Monday: Good Friday;" shall be 
omitted. 

THE APPROPRIATION (No. 3) ACT, 1955 
ACT No. 3 8 ' 0 ~  1955 

An Act to authorise payment and appropriation of certain further' 
sum$: from gdiout: :of.the (?ansofidaied F~ndi.  of ffr the 
service of the financiapyeay 1-959-56. 
8~ it enacted by. Parliament in the Sixth Year of the  Republic 

of India as follows:- 
short title'. 1: This Act may be called the ~ ~ p r o ~ r i a t i o n .   NO.;'^,) .Act, 1955. 

. I s sueof~s .  2. From and out of the Consolidated Fund of India there may 
1369~84,'3m' be : . a d ?  applied sunis not;. exceding .those. sp.ecified ; in : colu,mn out of the 
Consolidated 3 of the Sche&le amounting in - the aggregatf? to the. :. sum : of. one:. 
Fund of 
~ ~ a i ~  fr crore Sixty-nine' lalrhs and eighty-four thousand rupees t~ward.s; 
the year -- A ,  .. 

'1st , 1 ~ 5 6 ,  vide notification No. S.R.O. 688 dated 13-3-1956, Gazette -of 
1955-56' India, P a M e C .  3, p.- 430. 
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